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GULAR CHAND MEENA | ee. AFPLICANT .
Vs .

THION OF TMDIA 2P, ve. EEAECIENTS .

coRaM:

HOM'2LE Me. JUSTIE D.L. MIMTA, VICE CHAIRMAW.

HOIT'ELE Me. B.B. MAHAJA, ADMIISTRATIVE MEIBER.
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PEP HOM'ZLE MRLE LB . MARLJTAN, MEMEER (A).
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Collectors Grade R3.950-1500 Ly sslacktion from Sroaps-D
cmployzes,.  In this letter it was communicated that the pzanel

hzz o be prepared for 33 posios, oub of vhich 5 are resersed

o)

for Scheduled Castezs and 4 for Schaduled tribes. Thz applicant
appzarad in ths test and qualifisd the s.me. Hs 2lso pezzed

the training test videz Anneiare a-o Iszted 4,106,91. ) He was alsq

DIE grade pa.1200-2040 on
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10,92 (Anrerurs 3-14), Thare-
after, a notize was icsosd 0 £he applicant on 17.3.23
(Annerare A<l) stating tu:t whilz examining the rspressntation

£ it was lut1b~J7zss zamenit of ons past of 57 was

dzne in excess to the narter of posts actually dus and an

coportunity was therefore Civen Lo the applicant £0 rejrecsent |

L

hiz caze bzfore taling decision akont deleting his name from
the provisional panzl of the Ticlet Collactors grals Ra.050-
1202, The ﬂpr]l-jﬁt haa £iled this applization cgainst this
show=-caise nokice.

e The resgondents haove stated in theair reply thaos as

Fer the dirzstiong of the Hin'bles Suprems Court in J.C.Maliliis



cazez the Rillway administration has Lzsn askted not +o give
promstion o 87 and SC candidates in emoesa of 4
fcr thewme They have stated that againgt 223 posks the share of
T gack s comes to 3 oposts ukile 1 oposts

had esrn given £ the T2 in the 2slzoticon. On He rzpresentation
£, when thiz misgtals cone o notics, notice was

issued by impugrned crdsr Arnerure 21 4o corract this mistale.

2. ue have heard the learned counsel for the partics. The
restriction in the interim orders of the Hon'ble Supreme Court
in J.C. Malik's cass was to givef promstiong 92 the members »X
belonging to SCS and €73 uptd the gquota fixed for them. The

b o
share of 523 and 37s obviouslyLFo be worked out #& the entire
strength of the cadre ani not merely on the vacancize nocified
during a particalar selection. The learned counsel for the
applicant has ppinted out that vide annexure A-7733 vacancies
were notified and it was therefore incorrect on the part of
the rezponlents to state that there were only 33 posts to work
oat the share for the 3C/57 on the basis of the number of posts.
There iz force in this contention. Obviously the total number
of posts of Ticket Zollactors in the Fota Division cannot be
32 when by notification dated 3.5.88 33 posts were shown to

we been vacant wvhich were to be f£illed by selection. The

4

authoritiss have thus procezded on the baszis of 3 wrong inter-

pretaticn of the directions of the Hon'ble 3upreme Court.

4. In any case, aftey the applicant had not only besen
promoted to the post of Ticket Collector bat also subsequently
promcted to the higher post of TTE even though on althoc basis.
I+ wo1ld not be proper to revert him at this stage on the

gound of this mistake alleged to have been comnitted.

5. In view of the zbove, we allow this applization and
quash the show-c3use notice issued by Annexure A-1 dated

173.23. The responlents shauld calzilate the smpemgbd share

0000'3.
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~f 375 in the entire cadre of Ticket Collectors Rz . 950-1500.
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In case the mimber of officials belonjing to STs apoointed to
the post of Picket Collector in this grade under reservation,
i.e. after excluding thoge who have been promoted on merit in
the order of the seniority, is within the prescribed percentage
of T3, for the entire cadrs of Ticket Collectors in this grade,
there wouald be no error in the promaticn of the applicant‘and
no further action will therefore bz called for. Howsmver, if
it is found on recalcnlaticn that on the relevant date the

sP officizals appointed to this post of Ti:ket Collectcor on the
baziz of reszervation excesded Th7 of total number nf posts,

the 3pplicant will not be revef;ed and will be z2llowed to
contimie till the next vacancy £211ing to the share of STs
arise =nd will be adjusted against that vacancy while a
candidate belonging to géneral category may be promoted at
that time égainst the vacyney reserved for STs and adjucted

against the vacancy on which the applicant had been promcted.
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Parties to bear their own costs.

¥ _
( !.)1;7 MAHATEN ) ( D.L. MEHTA )

MEMBER (&) VICE CHATIRMAN




